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Directorate General of Shipping 
SITREP – 9, 1800 Hrs on 16/06/2025 

Explosion on WAN HAI 503 (IMO no – 9294862, Flag Singapore) West of Kerala 

The contents of this SITREP are based on both written and verbal inputs received 

from the stakeholders 

1. Incident Overview: 

Refer to SITREP – 2, 2200 hrs on 09/06/2025 

2. Response Actions Initiated: 

Refer to SITREP – 3, 2200 hrs on 10/06/2025 

3. Present Status: 

As of 1200 hrs on 16.06.2025, WAN HAI 503 remains under controlled tow at position 

10°01.88'N, 075°12.02'E, approximately 58 nautical miles west of Azhikod, holding a 

westerly course at a reduced speed of 0.3 to 0.6 knots.  

 

Figure 1: Position of WAN HAI 503 as on 16.06.2025 1200 hrs 

Lat. 10°01.88'N, Long. 075°12.02'E 

58 nm from Kerala coast 

NXXE RUEAN
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The towline remains connected via Offshore Warrior, maintaining the vessel’s offshore 

position and preventing further drift towards the Indian coastline or Lakshadweep 

islands. The vessel remains structurally afloat but continues to present persistent fire 

hazards in multiple compartments. While boundary cooling operations have 

successfully suppressed fires at Frames 49–51, where only white and light grey smoke 

is observed, new flare-ups persist forward near Frame 103–113 and a smaller fire 

continues near the forecastle on the port side. Dense smoke remains present in the 

forward starboard section, beneath the container base forward of the accommodation. 

Overall, fire suppression remains partially effective, but hotspots continue to require 

constant attention. Weather conditions continue to challenge ongoing operations, with 

sustained westerly winds of 32–40 knots, intermittent heavy rain, gusts up to 52 knots, 

and poor visibility. 

 

4. Additional Support 

The Directorate has maintained continuous multi-agency deployment to sustain both 

firefighting and towing operations. Seven tugs — Offshore Warrior, Triton Liberty, Boka 

Winger, Saroja Blessing, Saksham, Garnet, and ETV Water Lily — are deployed on 

site, executing boundary cooling in rotation, targeting high-risk cargo bays and 

maintaining the vessel’s structural temperature balance.  

 

Figure 2: Tugs conducting fifi operation 

Offshore Warrior continues to maintain towing control while Boka Winger remains 

prepared to assume towing responsibility when required. Planning for establishing a 
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second towline remains a key operational priority, with two proposals under 

consideration: Option A (replacing the soft line using Offshore Warrior) and Option B 

(laying an independent tow via a separate tug), with the latter option currently being 

operationally favoured for safety and redundancy. 

Firefighting foam supplies are being enhanced after the existing foam showed limited 

effectiveness; Pyrocool firefighting agent is being mobilised from the US and is being 

expedited for deployment. Additional firefighting teams continue to arrive, with eight 

personnel already deployed on-site, twelve more on standby in Kochi, and further 

reinforcements en route from Europe and the US pending visa clearances. Indian 

Coast Guard remains actively engaged with one vessel onsite, continuing aerial 

surveillance and providing mid-sea bunkering support for Offshore Warrior at 

controlled tow speeds of 1.5–2 knots. Indian Navy remains engaged, though 

operational arrangements are underway for the eventual release of Triton Liberty once 

personnel transfer can be safely executed via alternate tugs as three salvage team 

personnel are onboard Triton Liberty. The Navy has also offered helicopter winching 

support, subject to improving weather windows, for personnel transfer or towline 

operations if required. 

Additionally, salvage teams have successfully removed a washed-up container and a 

lifeboat from coastal areas; these remain under customs control pending transfer to 

bonded facilities. ITOPF continues to provide shoreline monitoring, environmental 

modelling, and contingency planning support in coordination with 

 

Figure 3: Lifeboat and container landed onshore on late hours on 15 Jun  
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5. Situation Assessment: 

While immediate coastal threat remains contained, WAN HAI 503 continues to present 

significant operational, environmental, and safety risks due to its persistent onboard 

fires, structural vulnerability, and highly volatile cargo composition. Stabilisation has 

successfully arrested coastal drift; however, current weather forecasts predict 

continued rough seas, westerly winds of 50–60 kmph, and intermittent heavy rainfall 

in the region for the next several days, complicating both firefighting and towing 

operations. 

Securing a second towline remains the most critical priority to provide redundancy and 

improve stability for future long-haul towing, with eventual relocation options being 

evaluated for potential port of refuge outside Indian EEZ. Simultaneously, discussions 

continue with Kerala State authorities and shoreline response agencies to ensure 

readiness in the unlikely event of any rapid drift shift toward Indian waters. ITOPF has 

advised continued shoreline readiness, even as the vessel is progressively moved 

further offshore, to account for any container drift or unforeseen environmental spill 

scenarios. 

Medical response efforts continue for the injured crew members, with five crew 

members still hospitalised including three in Intensive Care Unit (ICU). Ongoing liaison 

with families is being facilitated by the owners and authorities. At present, real-time 

coordination remains under the operational leadership of the Directorate General of 

Shipping, with constant updates provided to the Ministry of Ports, Shipping & 

Waterways and oversight from the highest levels of government. 

 

6. Navigational Hazards: 

Refer to SITREP – 3, 2200 hrs on 10/06/2025 

 

7. Coordination Measures: 

Refer to SITREP – 3, 2200 hrs on 10/06/2025 
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8. Cargo Assessment: 

Refer to SITREP – 3, 2200 hrs on 10/06/2025 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

Directorate General of Shipping, 9th Floor Beta Building, I-Think Techno 
Campus, Kanjurmarg (East), Mumbai - 400 042 (India) 
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From: tony chang /in.bom-gmo <tony_chang@wanhai.com> on behalf of tony chang 
/in.bom-gmo

Sent: Monday, July 21, 2025 11:51 AM
To: dgcommcentre-dgs@nic.in; singh.harinder@gov.in; Dg-dgs@gov.in; Anish-

dgs@gov.in
Cc: Amitava Majumdar; WANHAI503; Wing Wai; Edward Allsop; MFB - WAN HAI 503; 

benson chen /tw.tpe-eng; Chen Ruth; Luo E; letitia lee /tw.tpe-srm; Kirsten Jackson; 
WANHAI503; Matthew Montgomery; rita shen /tw.tpe-srm; elaine chen /tw.tpe-srm; 
sandy yu /tw.tpe-srm; Rishabh Saxena; jimmy lee /in.bom-gmo; vijayendra koli 
/in.bom-opd; sandeep choughule /in.bom-mar

Subject: Intention to Disengage Spill Tech and MERC from Shoreline Clean-up Operations – 
MV Wan Hai 503

Attachments: SUPPLEMENTARY NOTE FOR WAN HAI TO PLACE ON THEIR LETTERHEAD.pdf; 
20250711_WAN HAI 503 ITOPF Note on Shoreline Demobilisation.pdf

Kind Attention: Capt. Harinder Singh, Nautical Surveyor and Deputy Director General of 
Shipping (Tech), Govt. of India 
 
Dear Sir, 
 
RE: Demobilisation of Spill Tech and MERC for shore clean-up operations across the coast of 
Kerala, India 
 
We write as the registered owner of the vessel MV Wan Hai 503 (IMO 9294862), and in respect of the 
shore clean-up readiness that has been deployed and maintained since 16th June 2025, for any . 
 
We address this letter after over a month of the incident of 9th June 2025 and exactly a month since 
the entities of Spill Tech Pty Ltd. (“Spill Tech”) and Marine Emergency Response Centre Pvt. Ltd. 
(“MERC”) were contractually engaged for containment, monitoring, facilitation, coordination and 
deputation of personnel and resources in the event of any containers, equipment, material from the 
vessel MV Wan Hai 503 landing ashore across the coast of Kerala, India.  
 
It is a matter of fact that only an empty ISO Tank and a lifeboat from MV Wan Hai 503 came to be 
washed ashore around 15th-16th June 2025, and that not a single container, equipment or material in 
any form has since landed on the coasts of Kerala, India which can be attributed to the vessel MV 
Wan Hai 503. This also makes logical sense as the vessel MV Wan Hai 503’s initial explosion on 9th 
June 2025 is the only reported event, wherein any material (containers) was reported to have fallen 
overboard. It is again a matter of fact, that the vessel MV Wan Hai 503 has post 9th June 2025 been 
under the constant supervision of various authorities (such as the Indian Coast Guard or the Indian 
Navy) and the salvors, who have not reported any further incident involving any material (containers 
or otherwise) falling overboard.  
 
Further to above, we are also in receipt of the annexed ITOPF report, which basis a couple of 
modelling scenarios, comes to the conclusion as below, 
 
“- The WAN HAI 503 only lost containers overboard on 9th June 2025. 
- The last debris attributed to WAN HAI 503 were reported on 15th June (less than a week following the 
incident). 
- No debris have been reported for the last three weeks. 

X(( YLO AUANRCBB)E
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- Container drift modelling indicates that for all scenarios tested, the landing on any debris would 
have reached the Indian shoreline by the end of June and therefore, there is a very low risk of 
shoreline contamination at present, five weeks after the incident.” 
 
ITOPF thereafter proceeds to recommend as below, 
 
“ITOPF recommends that the services of SpillTech and MERC are no longer required for shoreline 
clean- up operations. In accordance with their respective contractual terms, both contractors will 
remain on-site for the duration of their notice periods (one week for Spill Tech as per the 
demobilization agreement, and 24 hours for MERC). 
 
Should the need arise, ITOPF, MERC and SpillTech could provide assistance on site or remotely for 
any necessary clean-up operations related to the cargo of WAN HAI 503.” 
 
In addition to this, we have also undertaken an independent analysis in respect of the containers that 
may have fallen overboard, and we believe that the number of such containers could not have 
exceeded 28. Basis available facts as on date, we have set out the details of the said 28 containers 
that may have fallen overboard and have come to the conclusion that none of these containers 
contained DG Cargo. We annex a supplementary note to the ITOPF report as prepared by us, for your 
information and records.  
 
In this backdrop, we humbly submit that continuation of services of Spill Tech and MERC would result 
in wastage of monetary and other resources, with no purpose at hand, and which otherwise can be 
engaged in other issues related to the vessel MV Wan Hai 503. In the spirit of cooperation, that has 
been extended so far and will continue to be extended by us to the Indian authorities, prior to 
disengaging Spill Tech and MERC, we thought it fit to inform the authorities of this decision. We 
request that should you believe that services of Spill Tech and MERC should be continued for any 
reason, kindly let us know, else we will proceed to disengage Spill Tech and MERC for the time being. 
 
However, we assure you that in case of any change in circumstances, or in case any material, 
container, or other item is to spill or land ashore from MV Wan Hai 503, Spill Tech or MERC or both 
will be immediately pressed into service and that all eƯorts will be undertaken by us in such a 
scenario for containment, collection and monitoring, as maybe required. 
I request you to kindly acknowledge the receipt of this letter, which is tendered and submitted in the 
spirit of cooperation and assistance, without prejudice to any of our rights. 
 
Yours Sincerely, 
 
Wan Hai Lines Singapore Pte Ltd. 
Owner of MV Wan Hai 503 
 
TONY CHANG 張正廷  
WAN HAI LINES (India) PVT. LTD 
Operation Owners Representative 
Cell Phone: +91 95007 70712 
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Disclaimer : 

This email and all contents are subject to the following disclaimer: 

"http://www.wanhai.com/html/emaildisclaimer.html"  
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Introduction  
 

ITOPF understands that on 9th June 2025, the Singapore flagged container vessel WAN HAI 503 (IMO 
No. 9294862) suffered fire and/or explosion on board.  The vessel was located at Lat. 11°37.6’N, Long. 
074°37.4’E, 44 nautical miles (nm) from Azhikkal, Kerala, southwest of the Indian coastline. 

The vessel has been successfully towed away from the Kerala coastline and is currently under tow 
maintaining its position and was located at Lat. 07° 46.52'N Long. 074° 35.37' E as of 8th July 2025. At-
sea operations solely focus on boundary cooling and firefighting when required. 

At the time of the incident, it has been reported that a number of containers have been lost from the 
vessel, with approximately 10-15 observed adrift (by aerial surveillance carried out by the Indian 
Coastguard), moving in a southeasterly direction.  The identification of these containers is still unknown 
at present.  

As of 9th July, there have not been any reports of oil sighting in the vicinity of the vessel nor observation 
of containers falling overboard since the beginning of the incident. Therefore, any potential cargo or 
containers that could potentially reach the Indian shoreline would be from the lost overboard 
containers, reported on 9th June 2025.  

 
The aim of this note is to (i) outline the clean-up measures that have been implemented since the 
beginning of the incident (ii) demonstrate the current limited risk of shoreline contamination resulting 
from the containers lost overboard and justify the demobilisation of shoreline clean-up resources. 
 

1. Response strategy set up 

On 16th June, the two contractors Spill Tech and MERC were formally instructed by WAN HAI 503 
Owners, with the support of ITOPF, to mobilise to site to undertake clean-up operations for any debris, 
containers or oil that could contaminate the Indian shoreline following the initial explosion and any 
subsequent pollution.  

The contractors, within their assigned roles, are mainly in charge of (i) managing the response 
personnel, (ii) deploying shoreline survey teams to identify any new sightings of shoreline pollution in 
areas, (iii) liaising with stakeholders, such as the Kerala State Disaster Management Authority (KSDMA), 
the police and customs, (iv) providing a risk assessment and mobilising a specialist HAZMAT team to 
respond and to collect/make safe any hazardous substances, and (v) identifying waste carriers and 
disposal locations. 

As part of their appointments, and since 20th June, MERC and Spill Tech undertook surveys of the 
shorelines that were likely to be impacted by WAN HAI 503 pollution (e.g. ship-related debris, 
containers, loose cargo), based on the outputs of the drift modelling, contracted to RPS. 

The objectives of these surveys were to: (i) to identify any sightings of pollution in the nearshore area 
or on the shoreline; (ii) to communicate these findings with local police and other relevant authorities; 
(iii) to secure the area, with assistance from local authorities, to limit interaction of the pollution with 
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members  of  the  public; (iv) complete  ITOPF’s  Survey123  template  to  allow  accurate  and  consistent 
recordkeeping of presence/absence of shoreline pollution. 

Since 20th June, approximately 12 people have been dedicated to surveying and reporting of any debris 
landings. 
 

2. Pollution observed on the shoreline  
 

As  of  9th July  2025, more  than 2,600 spot  surveys  of  the  shorelines  from south of  Kochi  to  
Kollam  have  been  undertaken  by  MERC  surveyors  and  these  survey  points  are  detailed  in  
Figure 1 as grey dots. 

The only shoreline debris reported to date have been cotton/textiles (red dots), remnants of containers 
(blue dots) and paper (green dots). This shoreline pollution coincides with the cargo lost by MSC ELSA 
3 and therefore are not directly attributable to WAN HAI 503. Following identification of several items 
by the survey team and reports from local authorities/relevant stakeholders, the contractors were able 
to identify and collect two identified WAN HAI 503 debris: an ISO tank and lifeboat, which have all come 
ashore at Alappuzha to the north (turquoise dots).  

 

Figure 1: Location of the surveys undertaken by the contractors as of 9th July 
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3. Confirmed WAN HAI 503 debris collection timeline 

On 15th June at around 15:00 LT, reports were received by the local authorities that a metal drum that 
appeared to be partially burned had been observed in the riprap in Alappad, Kollam (Figure 2C). The 
area was cordoned off by local police and MERC collected the drum and which has been safely stored 
in  Kollam  Port.  Labelling  on  the  drum  indicated  that  the  contents  was  TotalEnergies  Preslia  46  
lubricating oil.  This substance is not included within the WAN HAI 503 cargo manifest. In addition, a 
blue plastic drum labelled HNO3 (nitric acid) was reported in Kasaragod, approximately 400 km north 
of the  other  reported  items.  It  is  likely  that  this  is  not  related  to WAN  HAI  503  due  to  its  location,  
appearance and the fact that the product was not included within the cargo manifest. 

On the evening of 15th June, the lifeboat from WAN HAI 503 washed ashore in Punnapra, Alappuzha 
and  on  16th June  at  around  08:00  LT,  reports  were  also  received  of  an  ISO  tank  washing  ashore  in  
Kakkazham, Ambalapuzha, approximately 4 km apart from each other (Figure 2B and A). It was quickly 
identified by ITOPF and TMC that the ISO tank was container EURU5347219, which was declared in the 
WAI HAN 503 cargo manifest as an empty container in stowage position 230282. All debris were then 
collected and disposed.   

Figure 2: Debris washing up on the shorelines on 15th and 16th June. A) Empty ISO tank EURU5347219 
that washed ashore in Kakkazham, Ambalapuzha. B) Lifeboat from WAN HAI 503 that washed ashore 
in Punnapra, Alappuzha. C) Metal drum of lubricating oil that washed ashore at Alappad in Kollam. D) 

Plastic drum labelled HNO3 that washed ashore in Kasaragod, Kumbala. 

 

All reports of shoreline debris and associated photographs have been shared on the joint WhatsApp 
group containing ITOPF, salvors, TMC, the Club, Wai Han representatives, ICG, KSDMA, DG Shipping and 
local  authority  stakeholders.  This  system  has  been efficient, despite some  key  information  in  the  
notification sometimes missing such as location coordinates and any signage on the debris. Since 15th 
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June, no further contamination attributed to WAN HAI 503 has been reported either internally (survey 
reports) or through the WhatsApp group. 

 

4. Modelling of the overboard containers  
 

On  9th  July,  ITOPF  instructed  RPS  to  undertake  specialist  drift  modelling  of  the lost  containers to 
understand the geographic extent of potential pollution and the expected timeframe as to when any 
debris would be likely to strand on the shoreline, using real data. 
 
The drift of any containers that remain afloat have been calculated for two degrees of submergence 
(70% and 80%) and alternative opinions on the current and wind patterns from the available models 
have also been explored. 
 
The model outputs are detailed in Figures 4-9 below. 
 
Under wind calculations using the GFS model and the Hycom Ocean Model used for the currents, the 
containers, depending on their buoyancy are predicted to drift southeasterly and were expected to first 
reach the shoreline on 15th June (Figure 4).  The location of  the landing matches the location of  the 
lifeboat and ISO tank recovered. The model also highlights that by 30th June, any containers still at sea 
would be passed the southern tip of India, and therefore, due to the local currents and winds cleared 
of reaching the Indian coastline, heading to the West coast of Sri Lanka (Figure 5). The model predicts 
that all containers would have washed ashore in India or Sri Lanka by 9th July 2025 and none would be 
expected to remain at sea (Figure 6).  
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Figure 4. Forecast of drift of containers lost overboard by 15th June 2025. Wind calculations by the 
GFS model. Current calculations by the Hycom Ocean Model 

 

Figure 5. Forecast of drift of containers lost overboard by 30th June 2025. Wind calculations by the 
GFS model. Current calculations by the Hycom Ocean Model 

 

 

Figure 6. Forecast of drift of containers lost overboard by 9th July 2025. Wind calculations by the GFS 
model. Current calculations by the Hycom Ocean Model 

 

 

 

ISO tank recovered 

ISO tank recovered 
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Notes:  

 Calculations for the most likely trajectory of partially submerged shipping containers 
 Green Markers: 70% submerged 
 Red markers: 80% submerged 
 Relative probability of occurrence indicated by the colour-shaded boxes. 

 

Under wind  calculations  using the ECMWF  model and  the  Copernicus Ocean  Model used  for  the  
currents, the drift of the containers, is slightly different. Initially, the containers are predicted to drift 
southeasterly,  parallel  to  the  shoreline  and  were expected  to  first  reach  the  shoreline  on  17th June 
(Figure 7). The location of the landing again matches the location of the lifeboat and ISO tank recovered. 
The model also highlights that by 26th June, the containers still at sea would have passed the southern 
tip of India, and therefore, due to the local currents and winds, cleared of reaching the Indian coastline, 
heading to the West coast of Sri Lanka (Figure 8). The model predicts that all containers would have 
washed ashore in  India  or  Sri  Lanka by 9th July  2025 and none would be expected to  remain at  sea  
(Figure 9).  

 

 
Figure 7. Forecast of drift of containers lost overboard by 17th June 2025. Wind calculations by the 

ECMWF model. Current calculations by the Copernicus Ocean Model 

 
 

ISO tank recovered 
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Figure 8. Forecast of drift of containers lost overboard by 26th June 2025. Wind calculations by the 

ECMWF model. Current calculations by the Copernicus Ocean Model 

 

 
 

Figure 9. Forecast of drift of containers lost overboard by 9th July 2025. Wind calculations by the 
ECMWF model. Current calculations by the Copernicus Ocean Model 

 
 
In conclusion, the combination of the GFS wind model and HYCOM ocean model (Figures 5-7) shows an 
increased likelihood of drift for the containers onto the south-west coast of India and a low likelihood 
of drift into the Gulf of Mannar or onto the coast of Sri Lanka.  
 

ISO tank recovered 

ISO tank recovered 
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The calculations made with the ECMWF open wind model and the Copernicus Ocean model indicates 
that containers that remained afloat (if any) and had not grounded along the south-west coast of India 
may have a high likelihood of drift into the Gulf of Mannar and onto the northwestern coastline of Sri 
Lanka. 
 
Nevertheless, in both models, it is expected that any partially submerged containers would have 
reached or cleared the Indian coastline before the end of June.  
 

 

 

CONCLUSIONS 
 

On this basis of the information below: 

- The WAN HAI 503 only lost containers overboard on 9th June 2025. 
- The last debris attributed to WAN HAI 503 were reported on 15th June (less than a week 

following the incident). 
- No debris have been reported for the last three weeks. 
- Container drift modelling indicates that for all scenarios tested, the landing on any debris would 

have reached the Indian shoreline by the end of June and therefore, there is a very low risk of 
shoreline contamination at present, five weeks after the incident. 

ITOPF recommends that the services of SpillTech and MERC are no longer required for shoreline clean-
up operations. In accordance with their respective contractual terms, both contractors will remain on-
site for the duration of their notice periods (one week for Spill Tech as per the demobilisation 
agreement, and 24 hours for MERC).  

Should the need arise, ITOPF, MERC and SpillTech could provide assistance on site or remotely for any 
necessary clean-up operations related to the cargo of WAN HAI 503.  
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We write further to the ITOPF Note on Shoreline Demobilisation dated 11 July 2025. 

Based on our investigations, we consider that a maximum of 28 containers went overboard following this 

incident.  This is a conservative estimate and we expect the number to be less than this.   

We believe that the containers were lost from Bays 26 and 22. Bay 26 did not contain any DG cargo but there 

were three DG containers in Bay 22 in positions 220884, 220382 and 220782. The latter two containers are 

located on the tank top, far removed from the containers we suspect to be lost. The DG container in position 

220884 is in a position around which several containers were lost, but we believe this to have been 

accounted for in subsequent photographs.    

The 28 containers which were potentially lost, none of which are DG, are identified in the table below: 

Position Container  Contents DG 

221282 WHSU6930464 PVC SUSPENSION RESIN S-65D 

PVC MASS RESIN B-57 

No 

221284 WHSU6064396 PVC SUSPENSION RESIN S-65D 

PVC MASS RESIN B-57 

No 

221286 WHLU5761467 PVC SUSPENSION RESIN S-57 No 

221288 TRHU6842345 THERMAL PLASTIC ELASTOMER No 

221082 WHSU6365810 SAN 1200 No 

221084 WHSU5011600 NYLON 6 CHIPS BR AA No 

221086 WHSU5659363 CLAY COATED KRAFT 100 GSM No 

221088 WHSU5031187 BICYCLE SPARE PARTS No 

220886 HAMU1134966 AC COMPACT GEAR REDUCER No 

220888 WHLU5762334 ONE WHOLE SET SY-805-6 CONTINUOUS BRIGHT 

CARBURIZING HARDENING QUENCHING FURNACE 

(ELECTRIC HEATING SYSTEM) 

No 

220686 TLLU5406452 AC INDUCTION MOTORS No 

220688 WHSU6808435 ONE WHOLE SET SY-805-6 CONTINUOUS BRIGHT 

CARBURIZING HARDENING QUENCHING FURNACE 

(ELECTRIC HEATING SYSTEM) 

No 

261282 WHSU6824415 INSHELL ALMONDS No 

261284 WHSU6160506 INSHELL ALMONDS No 

261286 TIIU4946768 PIVOTS, PLATE RACKS No 

261288 HAMU1780842 AIR CONDITIONER SPARE PARTS No 

261082 WHSU5739598 INSHELL ALMONDS No 
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Position Container  Contents DG 

261084 WHLU5800748 INSHELL ALMONDS No 

261086 HAMU1896895 LED DISPLAY PANEL No 

261088 EITU1369131 STAGE ACCESSORIES No 

260882 WHSU6630750 INSHELL ALMONDS No 

260884 WHSU6703542 INSHELL ALMONDS No 

260886 EGHU9505130 BABY CRIB No 

260888 HLBU3230819 AIR CONDITIONER SPARE PARTS No 

260684 EMCU8706069 SKD EARPHONE HOUSING No 

260686 EGSU9490899 CORRUGATED BOXES No 

260688 WHSU5748840 TOY PARTS No 

260488 WHSU6299786 TOY PARTS No 

 

As per ITOPF’s Note on Shoreline Demobilisation, there has been no debris reported for the last three weeks.  

ITOPF recommends that SpillTech and MERC be demobilised and Wan Hai agree with this. 

However, Wan Hai also wishes to assure the Authorities that an emergency response team will remain in 

place to attend to clean-up operations should any cargo debris be reported.  
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From: 
 Capt. Harinder
  via WANHAI503 <wanhai503@bosemitraco.in> on behalf of 
 Capt. 
Harinder
  via WANHAI503

Sent: Tuesday, July 22, 2025 � :3�  PM
To: tony chang /in.bom-gmo
Cc: dgcommcentre-dgs@nic.in; Dg-dgs@gov.in; Anish-dgs@gov.in; Amitava Majumdar; 

WANHAI503; Wing Wai; Edward Allsop; MFB - WAN HAI 503; benson chen /tw.tpe-
eng; Chen Ruth; Luo E; letitia lee /tw.tpe-srm; Kirsten Jackson; WANHAI503; 
Matthew Montgomery; rita shen /tw.tpe-srm; elaine chen /tw.tpe-srm; sandy yu 
/tw.tpe-srm; Rishabh Saxena; jimmy lee /in.bom-gmo; vijayendra koli /in.bom-opd; 
sandeep choughule /in.bom-mar; S.I.Abul A] ad; Madhav Patil

Subject: Re: Intention to Disengage Spill Tech and MERC from Shoreline Clean-up 
Operations – MV Wan Hai 503

Attachments: SUPPLEMENTARY NOTE FOR WAN HAI TO PLACE ON THEIR LETTERHEAD.pdf; 
20250711_WAN HAI 503 ITOPF Note on Shoreline Demobilisation.pdf

 
Dear Sir, 

 

This is with reference to your email dated 21st July 2025 regarding the proposed demobilisation of 

Spill Tech Pty Ltd. and Marine Emergency Response Centre Pvt.  Ltd. (MERC) engaged for 

shoreline clean-up preparedness in connection with the incident involving MV Wan Hai 503. 

 
The matter has been duly examined, and it is informed that there is no objection to the 
demobilisation of Spill Tech and MERC, in line with the recommendations of ITOPF and the 
current ground realities. 
 
However, it may please be ensured that the suitable persons remains on standby and available for 
immediate redeployment at short notice, in the event that any container or cargo that may have 
originated from MV Wan Hai 503 is observed or reported along the coastline. The vessel owners 
are requested to ensure continued coordination and readiness for removal of debris in such 
scenarios. 

 
This is for your information and necessary action. 

 
Thanks and Best Regards, 
 
Capt. Harinder Singh, 
Nautical Surveyor and Deputy Director General (Tech) 
The Directorate General of Shipping, Mumbai. 
Email: singh.harinder@gov.in 
Tel: 022 2575 2063 / 022 25752040 (Ext:216) 
Mob: 9819796759 
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Introduction  
 

ITOPF understands that on 9th June 2025, the Singapore flagged container vessel WAN HAI 503 (IMO 
No. 9294862) suffered fire and/or explosion on board.  The vessel was located at Lat. 11°37.6’N, Long. 
074°37.4’E, 44 nautical miles (nm) from Azhikkal, Kerala, southwest of the Indian coastline. 

The vessel has been successfully towed away from the Kerala coastline and is currently under tow 
maintaining its position and was located at Lat. 07° 46.52'N Long. 074° 35.37' E as of 8th July 2025. At-
sea operations solely focus on boundary cooling and firefighting when required. 

At the time of the incident, it has been reported that a number of containers have been lost from the 
vessel, with approximately 10-15 observed adrift (by aerial surveillance carried out by the Indian 
Coastguard), moving in a southeasterly direction.  The identification of these containers is still unknown 
at present.  

As of 9th July, there have not been any reports of oil sighting in the vicinity of the vessel nor observation 
of containers falling overboard since the beginning of the incident. Therefore, any potential cargo or 
containers that could potentially reach the Indian shoreline would be from the lost overboard 
containers, reported on 9th June 2025.  

 
The aim of this note is to (i) outline the clean-up measures that have been implemented since the 
beginning of the incident (ii) demonstrate the current limited risk of shoreline contamination resulting 
from the containers lost overboard and justify the demobilisation of shoreline clean-up resources. 
 

1. Response strategy set up 

On 16th June, the two contractors Spill Tech and MERC were formally instructed by WAN HAI 503 
Owners, with the support of ITOPF, to mobilise to site to undertake clean-up operations for any debris, 
containers or oil that could contaminate the Indian shoreline following the initial explosion and any 
subsequent pollution.  

The contractors, within their assigned roles, are mainly in charge of (i) managing the response 
personnel, (ii) deploying shoreline survey teams to identify any new sightings of shoreline pollution in 
areas, (iii) liaising with stakeholders, such as the Kerala State Disaster Management Authority (KSDMA), 
the police and customs, (iv) providing a risk assessment and mobilising a specialist HAZMAT team to 
respond and to collect/make safe any hazardous substances, and (v) identifying waste carriers and 
disposal locations. 

As part of their appointments, and since 20th June, MERC and Spill Tech undertook surveys of the 
shorelines that were likely to be impacted by WAN HAI 503 pollution (e.g. ship-related debris, 
containers, loose cargo), based on the outputs of the drift modelling, contracted to RPS. 

The objectives of these surveys were to: (i) to identify any sightings of pollution in the nearshore area 
or on the shoreline; (ii) to communicate these findings with local police and other relevant authorities; 
(iii) to secure the area, with assistance from local authorities, to limit interaction of the pollution with 

38



Page 3 of 9 
 

members  of  the  public; (iv) complete  ITOPF’s  Survey123  template  to  allow  accurate  and  consistent 
recordkeeping of presence/absence of shoreline pollution. 

Since 20th June, approximately 12 people have been dedicated to surveying and reporting of any debris 
landings. 
 

2. Pollution observed on the shoreline  
 

As  of  9th July  2025, more  than 2,600 spot  surveys  of  the  shorelines  from south of  Kochi  to  
Kollam  have  been  undertaken  by  MERC  surveyors  and  these  survey  points  are  detailed  in  
Figure 1 as grey dots. 

The only shoreline debris reported to date have been cotton/textiles (red dots), remnants of containers 
(blue dots) and paper (green dots). This shoreline pollution coincides with the cargo lost by MSC ELSA 
3 and therefore are not directly attributable to WAN HAI 503. Following identification of several items 
by the survey team and reports from local authorities/relevant stakeholders, the contractors were able 
to identify and collect two identified WAN HAI 503 debris: an ISO tank and lifeboat, which have all come 
ashore at Alappuzha to the north (turquoise dots).  

 

Figure 1: Location of the surveys undertaken by the contractors as of 9th July 
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3. Confirmed WAN HAI 503 debris collection timeline 

On 15th June at around 15:00 LT, reports were received by the local authorities that a metal drum that 
appeared to be partially burned had been observed in the riprap in Alappad, Kollam (Figure 2C). The 
area was cordoned off by local police and MERC collected the drum and which has been safely stored 
in  Kollam  Port.  Labelling  on  the  drum  indicated  that  the  contents  was  TotalEnergies  Preslia  46  
lubricating oil.  This substance is not included within the WAN HAI 503 cargo manifest. In addition, a 
blue plastic drum labelled HNO3 (nitric acid) was reported in Kasaragod, approximately 400 km north 
of the  other  reported  items.  It  is  likely  that  this  is  not  related  to WAN  HAI  503  due  to  its  location,  
appearance and the fact that the product was not included within the cargo manifest. 

On the evening of 15th June, the lifeboat from WAN HAI 503 washed ashore in Punnapra, Alappuzha 
and  on  16th June  at  around  08:00  LT,  reports  were  also  received  of  an  ISO  tank  washing  ashore  in  
Kakkazham, Ambalapuzha, approximately 4 km apart from each other (Figure 2B and A). It was quickly 
identified by ITOPF and TMC that the ISO tank was container EURU5347219, which was declared in the 
WAI HAN 503 cargo manifest as an empty container in stowage position 230282. All debris were then 
collected and disposed.   

Figure 2: Debris washing up on the shorelines on 15th and 16th June. A) Empty ISO tank EURU5347219 
that washed ashore in Kakkazham, Ambalapuzha. B) Lifeboat from WAN HAI 503 that washed ashore 
in Punnapra, Alappuzha. C) Metal drum of lubricating oil that washed ashore at Alappad in Kollam. D) 

Plastic drum labelled HNO3 that washed ashore in Kasaragod, Kumbala. 

 

All reports of shoreline debris and associated photographs have been shared on the joint WhatsApp 
group containing ITOPF, salvors, TMC, the Club, Wai Han representatives, ICG, KSDMA, DG Shipping and 
local  authority  stakeholders.  This  system  has  been efficient, despite some  key  information  in  the  
notification sometimes missing such as location coordinates and any signage on the debris. Since 15th 
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June, no further contamination attributed to WAN HAI 503 has been reported either internally (survey 
reports) or through the WhatsApp group. 

 

4. Modelling of the overboard containers  
 

On  9th  July,  ITOPF  instructed  RPS  to  undertake  specialist  drift  modelling  of  the lost  containers to 
understand the geographic extent of potential pollution and the expected timeframe as to when any 
debris would be likely to strand on the shoreline, using real data. 
 
The drift of any containers that remain afloat have been calculated for two degrees of submergence 
(70% and 80%) and alternative opinions on the current and wind patterns from the available models 
have also been explored. 
 
The model outputs are detailed in Figures 4-9 below. 
 
Under wind calculations using the GFS model and the Hycom Ocean Model used for the currents, the 
containers, depending on their buoyancy are predicted to drift southeasterly and were expected to first 
reach the shoreline on 15th June (Figure 4).  The location of  the landing matches the location of  the 
lifeboat and ISO tank recovered. The model also highlights that by 30th June, any containers still at sea 
would be passed the southern tip of India, and therefore, due to the local currents and winds cleared 
of reaching the Indian coastline, heading to the West coast of Sri Lanka (Figure 5). The model predicts 
that all containers would have washed ashore in India or Sri Lanka by 9th July 2025 and none would be 
expected to remain at sea (Figure 6).  
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Figure 4. Forecast of drift of containers lost overboard by 15th June 2025. Wind calculations by the 
GFS model. Current calculations by the Hycom Ocean Model 

 

Figure 5. Forecast of drift of containers lost overboard by 30th June 2025. Wind calculations by the 
GFS model. Current calculations by the Hycom Ocean Model 

 

 

Figure 6. Forecast of drift of containers lost overboard by 9th July 2025. Wind calculations by the GFS 
model. Current calculations by the Hycom Ocean Model 

 

 

 

ISO tank recovered 

ISO tank recovered 
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Notes:  

 Calculations for the most likely trajectory of partially submerged shipping containers 
 Green Markers: 70% submerged 
 Red markers: 80% submerged 
 Relative probability of occurrence indicated by the colour-shaded boxes. 

 

Under wind  calculations  using the ECMWF  model and  the  Copernicus Ocean  Model used  for  the  
currents, the drift of the containers, is slightly different. Initially, the containers are predicted to drift 
southeasterly,  parallel  to  the  shoreline  and  were expected  to  first  reach  the  shoreline  on  17th June 
(Figure 7). The location of the landing again matches the location of the lifeboat and ISO tank recovered. 
The model also highlights that by 26th June, the containers still at sea would have passed the southern 
tip of India, and therefore, due to the local currents and winds, cleared of reaching the Indian coastline, 
heading to the West coast of Sri Lanka (Figure 8). The model predicts that all containers would have 
washed ashore in  India  or  Sri  Lanka by 9th July  2025 and none would be expected to  remain at  sea  
(Figure 9).  

 

 
Figure 7. Forecast of drift of containers lost overboard by 17th June 2025. Wind calculations by the 

ECMWF model. Current calculations by the Copernicus Ocean Model 

 
 

ISO tank recovered 
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Figure 8. Forecast of drift of containers lost overboard by 26th June 2025. Wind calculations by the 

ECMWF model. Current calculations by the Copernicus Ocean Model 

 

 
 

Figure 9. Forecast of drift of containers lost overboard by 9th July 2025. Wind calculations by the 
ECMWF model. Current calculations by the Copernicus Ocean Model 

 
 
In conclusion, the combination of the GFS wind model and HYCOM ocean model (Figures 5-7) shows an 
increased likelihood of drift for the containers onto the south-west coast of India and a low likelihood 
of drift into the Gulf of Mannar or onto the coast of Sri Lanka.  
 

ISO tank recovered 

ISO tank recovered 
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The calculations made with the ECMWF open wind model and the Copernicus Ocean model indicates 
that containers that remained afloat (if any) and had not grounded along the south-west coast of India 
may have a high likelihood of drift into the Gulf of Mannar and onto the northwestern coastline of Sri 
Lanka. 
 
Nevertheless, in both models, it is expected that any partially submerged containers would have 
reached or cleared the Indian coastline before the end of June.  
 

 

 

CONCLUSIONS 
 

On this basis of the information below: 

- The WAN HAI 503 only lost containers overboard on 9th June 2025. 
- The last debris attributed to WAN HAI 503 were reported on 15th June (less than a week 

following the incident). 
- No debris have been reported for the last three weeks. 
- Container drift modelling indicates that for all scenarios tested, the landing on any debris would 

have reached the Indian shoreline by the end of June and therefore, there is a very low risk of 
shoreline contamination at present, five weeks after the incident. 

ITOPF recommends that the services of SpillTech and MERC are no longer required for shoreline clean-
up operations. In accordance with their respective contractual terms, both contractors will remain on-
site for the duration of their notice periods (one week for Spill Tech as per the demobilisation 
agreement, and 24 hours for MERC).  

Should the need arise, ITOPF, MERC and SpillTech could provide assistance on site or remotely for any 
necessary clean-up operations related to the cargo of WAN HAI 503.  
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We write further to the ITOPF Note on Shoreline Demobilisation dated 11 July 2025. 

Based on our investigations, we consider that a maximum of 28 containers went overboard following this 

incident.  This is a conservative estimate and we expect the number to be less than this.   

We believe that the containers were lost from Bays 26 and 22. Bay 26 did not contain any DG cargo but there 

were three DG containers in Bay 22 in positions 220884, 220382 and 220782. The latter two containers are 

located on the tank top, far removed from the containers we suspect to be lost. The DG container in position 

220884 is in a position around which several containers were lost, but we believe this to have been 

accounted for in subsequent photographs.    

The 28 containers which were potentially lost, none of which are DG, are identified in the table below: 

Position Container  Contents DG 

221282 WHSU6930464 PVC SUSPENSION RESIN S-65D 

PVC MASS RESIN B-57 

No 

221284 WHSU6064396 PVC SUSPENSION RESIN S-65D 

PVC MASS RESIN B-57 

No 

221286 WHLU5761467 PVC SUSPENSION RESIN S-57 No 

221288 TRHU6842345 THERMAL PLASTIC ELASTOMER No 

221082 WHSU6365810 SAN 1200 No 

221084 WHSU5011600 NYLON 6 CHIPS BR AA No 

221086 WHSU5659363 CLAY COATED KRAFT 100 GSM No 

221088 WHSU5031187 BICYCLE SPARE PARTS No 

220886 HAMU1134966 AC COMPACT GEAR REDUCER No 

220888 WHLU5762334 ONE WHOLE SET SY-805-6 CONTINUOUS BRIGHT 

CARBURIZING HARDENING QUENCHING FURNACE 

(ELECTRIC HEATING SYSTEM) 

No 

220686 TLLU5406452 AC INDUCTION MOTORS No 

220688 WHSU6808435 ONE WHOLE SET SY-805-6 CONTINUOUS BRIGHT 

CARBURIZING HARDENING QUENCHING FURNACE 

(ELECTRIC HEATING SYSTEM) 

No 

261282 WHSU6824415 INSHELL ALMONDS No 

261284 WHSU6160506 INSHELL ALMONDS No 

261286 TIIU4946768 PIVOTS, PLATE RACKS No 

261288 HAMU1780842 AIR CONDITIONER SPARE PARTS No 

261082 WHSU5739598 INSHELL ALMONDS No 
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Position Container  Contents DG 

261084 WHLU5800748 INSHELL ALMONDS No 

261086 HAMU1896895 LED DISPLAY PANEL No 

261088 EITU1369131 STAGE ACCESSORIES No 

260882 WHSU6630750 INSHELL ALMONDS No 

260884 WHSU6703542 INSHELL ALMONDS No 

260886 EGHU9505130 BABY CRIB No 

260888 HLBU3230819 AIR CONDITIONER SPARE PARTS No 

260684 EMCU8706069 SKD EARPHONE HOUSING No 

260686 EGSU9490899 CORRUGATED BOXES No 

260688 WHSU5748840 TOY PARTS No 

260488 WHSU6299786 TOY PARTS No 

 

As per ITOPF’s Note on Shoreline Demobilisation, there has been no debris reported for the last three weeks.  

ITOPF recommends that SpillTech and MERC be demobilised and Wan Hai agree with this. 

However, Wan Hai also wishes to assure the Authorities that an emergency response team will remain in 

place to attend to clean-up operations should any cargo debris be reported.  
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Directorate General of Shipping 
SITREP – 35, 1800 Hrs on 24/07/2025 

Explosion on WAN HAI 503 (IMO no – 9294862, Flag Singapore) West of Kerala 

The contents of this SITREP are based on both written and verbal inputs received from 

the stakeholders. MPA Singapore assumed responsibility for further coordination 

efforts regarding the vessel to proceed to port of refuge. This is the last SITREP since 

the vessel is well beyond Indian EEZ and there's no concern to the Indian Coast. 

1. Incident Overview: 

Refer to SITREP – 2, 2200 hrs on 09/06/2025 

2. Response Actions Initiated: 

Refer to SITREP – 3, 2200 hrs on 10/06/2025 

 

3. Present Status: 

 

Figure 1: Position of the vessel 

NUUXC RXAEA
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As of 24 July 2025, the Wan Hai 503 remains under tow outside the Indian EEZ, being 

managed by the tug Offshore Warrior. The casualty is currently located approximately 

90 nautical miles from the Indian EEZ boundary and continues to be held in stable 

tow as preparations are made for further movement under a forward towing 

connection. 

Onboard fire conditions have stabilized considerably. Light smoke continues to 

emanate from Bay 29 to Bay 35, but there is no evidence of flame or heat escalation. 

Temperature measurements across affected cargo holds remain stable and in control, 

averaging around 40–41°C. A complement of approximately 20 salvage personnel, 
including the Salvage Master, is currently present onboard Wan Hai 503. 

Dewatering efforts are ongoing and yielding consistent results. Cargo Hold Nos. 5 
and 6 are being pumped continuously to maintain manageable water levels. The 

engine room level is also stable and is being monitored round-the-clock. This level of 

dewatering is critical not only for operational access but also for any required 

inspection or shifting of equipment. 

 

4. Additional Support: 

Support vessel operations are being coordinated in tandem with ongoing salvage 

tasks. The ETV Water Lily continues to support personnel and material transfer 
between support tugs and the casualty vessel. The Virgo, which temporarily docked 

at Galle Harbour for maintenance, is scheduled to rejoin operations by the morning 
of 25 July. The Virgo’s re-engagement is particularly important as it is designated to 

execute the forward towing line connection, a critical requirement for entry into a 

Port of Refuge. 

Other deployed vessels, including Saksham and Nand Saarthi, remain on standby to 

support equipment and crew transfers as needed. The Advantis Libra has also been 

confirmed to join operations by 29 July, further reinforcing support capability. The 

vessel is being sent to replace Virgo after the forward towing line is connected. 

Currently, the primary coordination responsibility for managing the incident is being 

handed over to the Flag State, Singapore, and the salvors. The Directorate General 
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of Shipping (India) has confirmed that India's operational coordination responsibilities 

will conclude once the vessel re-enters international waters beyond its EEZ, barring 

any renewed emergency and expects MPA Singapore to coordinate with the owners 

as well as the salvers for all further actions. 

India will, however, continue to provide logistical assistance if requested, and has 

made arrangements to stand by in the event of any renewed crisis, especially in light 

of ongoing Southwest Monsoon conditions. 

 

5. Situation Assessment 

The situation onboard Wan Hai 503 is being managed effectively by the salvage team. 

The fire outbreak has been controlled, and residual smoke is under observation but 

not currently escalating. Dewatering across multiple compartments has been 

successful, and structural assessments, confirm the vessel remains afloat and 

maneuverable under tow. 

A key operational milestone is the establishment of a forward towing connection, 

which is essential for the vessel to be accepted into a Port of Refuge. The Maritime 
and Port Authority of Singapore (MPA) has clearly communicated that entry to a 

port will not be permitted until this forward tow connection is in place. To this end, the 

salvors have planned to complete the forward towing arrangement by 27–28 July 2025 

using Virgo. 

The MPA has also requested detailed photographic and structural reports, particularly 

of the port side’s damaged sections, to evaluate the vessel’s seaworthiness for coastal 

entry. Once the forward towing connection is confirmed, the salvors will submit 

updated documentation to the MPA for final review and port clearance. 

Meanwhile, the Directorate General of Shipping (India) reiterated its position that any 

entry into an Indian Port of Refuge remains off the table till all bunkers are removed 

and till monsoon conditions prevail. DGS also emphasized that if the Port of Refuge 

clearance is delayed further, the vessel should continue to be held outside all EEZs, 

including in proximity to the India-Sri Lanka-Maldives tri-junction, if safety allows. 
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In conclusion, while the situation remains weather-sensitive, significant progress has 

been made in stabilizing the vessel. With towage secure, fire risk reduced, and 

personnel safely onboard, operations are now entering a decisive phase focused on 

relocation, compliance, and final port entry clearance. 

This is the final SITREP being issued by the Directorate General of Shipping. The 

organization extends its sincere gratitude to all authorities who have actively 

participated in the salvage operations thus far. Their efforts were instrumental not only 

in keeping the vessel away from the Indian coast but also in critically contributing to 

the successful preservation of the vessel and the marine environment. 

6. Navigational Hazards: 

Refer to SITREP – 3, 2200 hrs on 10/06/2025 

 

7. Coordination Measures: 

Refer to SITREP – 3, 2200 hrs on 10/06/2025 

 

8. Cargo Assessment: 

Refer to SITREP – 3, 2200 hrs on 10/06/2025 

 

 

 

 

 

 

Directorate General of Shipping, 9th Floor Beta Building, I-Think Techno 
Campus, Kanjurmarg (East), Mumbai - 400 042 (India) 
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Our Ref:  WAN HAI 503/19085 
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WAN HAI 503  

31 X LOST CONTAINERS OVERBOARD AS A RESULT OF 
THE FIRE AND EXPLOSION. 
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1 Introduction. 
1.1 TMC Marine is a boutique marine consultancy based in the United Kingdom which is 

very active in the field of incident investigation and marine claims, having worked on 
marine casualties of all sizes, including the largest and most complex. 

1.2 TMC has considerable expertise in advising and attending marine salvage and wreck 
removal  operations  globally.  TMC has  several  Lloyds  of  London appointed  Special  
Casualty Representatives. 

1.3 TMC  have  experience  of  the  recovery  of  containers  and  cargo  from  the  seabed  
having  been  involved  in  numerous  cases  over  the  years where  it  is  deemed  
appropriate and proportionate to conduct recovery operations.    

1.4 TMC have been involved in the WAN HAI 503 case from the 9th of June 2025.  This 
report sets out the logistics of the recovery of containers from the seabed following 
the  fire  and  subsequent  explosion. This  retrieval  of  containers  was  under  
consideration by TMC as soon as containers were identified in the water.   

1.5 A total of 31 steel containers were believed lost overboard during the 9th of June. 
Reports provided from the location at the material time indicated that a number of 
containers were sighted in the water, however, the last reported sighting was on the 
10th of June. There were no further containers sighted whilst the salvors and Indian 
Coast Guard were on site with the exception of one empty tanktainer (insulated and 
therefore buoyant) recovered from the shoreline on the 16th of June. 

2 The Location Of The Ship At The Time Of The Loss.  
2.1 At  approximately  0950  hours  on  the 9th of June  2025,  WAN  HAI  503  (the  Vessel)  

suffered an explosion and subsequent fire. The Vessel was at the time located at Lat. 
11°37.6’N,  Long.  074°37.4’E,  approximately  southwest  of  the  Indian  coastline,  44  
nautical miles (nm) from Azhikkal, Kerala.   
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Figure 1 Image courtesy of Indian Navy Sitrep 2 2230 hour 09.06.2025 

 

2.2 Water Depth and Drift Pattern. 

2.2.1 On the day of the incident the Vessel was transiting across various depth contours.  
As shown in Figure 2, at the time of the incident the Vessel was in a water depth of 
approximately 700 meters.  

 
Figure 2 Position of the Vessel on the morning of the 9th with no head way. Courtesy of MadeSmart.nl.  

2.2.2 According to the Indian Coast Guard the Vessel was drifting in a Southerly direction. 
The Indian Coast Guard reported that 10 – 15 containers had been sighted adrift in a 
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Southeasterly  direction  this  was  reported  by the Coast  Guard  aircrafts.  The  
estimated speed of drift reported by the Indian Coast Guard was approximately 1 – 
1.5 knots. 

 
Figure 3 Image courtesy of Indian Navy Sitrep 2 2230 hour 09.06.2025 

2.2.3 The set and rate of drift of the Vessel was initially Southerly as shown below, this 
would mean that the Vessel was drifting towards deeper water. 

 
Figure 4 The Vessel drift pattern on the 9th. 
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2.2.4 Figure 4 illustrates the initial drift pattern of the Vessel on the 9th of June 2025. 

2.2.5 Based on the reported drift pattern for the sighted containers as per the Kerala State 
report dated 10th of June 2025 at 2200, the drift rate was 0.9 – 1.0 knots in a direction 
of 165 – 170 degrees. This was the last report provided for drifting containers.  

2.2.6 The below figure illustrates the drift direction and distance over a period of 12 hours. 
Note, that if the containers drifted in the reported direction until they sunk shortly 
after being sighted then they would have ended up in water depths in excess of 700 
metres. 

 

 
Figure 5 Drift pattern of floating container as per Kerala State Report figures. 

2.2.7 On or around the 10th of June 2025, and after this last sighting, TMC concluded that 
the containers would have sunk.   

2.2.8 This preliminary analysis was confirmed as no General Purpose containers from the 
WAN HAI 503 have ever been located ashore.   

2.2.9 Based on drift trajectory models, any container would have reached or cleared the 
Indian coastline by the end of June 2025. Therefore, given the modelling results and 
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the  lack  of  shoreline  stranding  of  containers  or  cargo  denoted  from  the  Vessel  
manifest being found on the Keralan or Sri Lankan shorelines to date, it is considered 
most  likely  that  these  containers  sank  shortly  after  being  lost  overboard.   This  
assumption is also based on the fact that no containers were sighted floating after 
the 10th of June, a day after being lost. 

2.2.10 A single tanktainer was found washed ashore on the 16th of June. This was an empty 
vessel  and  would  therefore  be  buoyant.  Tanktainer  EURU5347219  was  the  only  
tanktainer lost overboard. All the other containers were standard General Purpose 
containers  and  would  not  be  watertight  so  the  retrieval  of  the  Tanktainer  is  
meaningless  when  considering  the  most  likely  outcome  for  the  General  Purpose  
containers.   

 

3 Recovery Of Containers From The Sea.  
3.1 As  explained  above,  TMC  considers  that  the  General  Purpose  containers  are  in  

depths of at least 700 metres.   

3.2 Whilst TMC has previously been involved in container recoveries, we do not know of 
any  company  that  has  located  and  lifted  containers  from  these  depths.   It  would  
require  the  development  of  specific  methodologies  and  the  use  of  highly  
sophisticated equipment.  

3.3 At 700 m depths any container will be in a low oxygen environment and unaffected 
by surface current and wave action.  Therefore, it is likely that all, or at least most, of 
the containers are stable. 

3.4 Even  if  containers  could  somehow  be  located,  their  retrieval  would  be  likely  to  
damage the container shell and cause the cargo within to spill and disperse over the 
seabed and/or in the water column.   

 

4 Cargoes.  
4.1 The information provided in this section of the report is based on the information 

received from the Vessel provided information. 

4.2 The cargo detailed in the provided information files includes cargoes containing food 
stuff, miscellaneous  products,  resins,  elastomers,  and  nylon  of  various  grades, an 
empty container and inorganic chemicals. Please refer to Appendix 1 of this report. 
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4.3 22 of  the  containers  contained  miscellaneous  cargoes  including  food  stuff.  These  
cargoes would be regarded as a low pollution risk profile. 

4.4 6 of the containers contained resins, elastomers and nylon of various grades. From 
the information recieved if containment is sufficient these cargoes are reported to 
not pose a risk to the marine environment, however, environmental impacts of acute 
spill of plastic resins or pellets are not currently well understood. 

4.5 2 of the containers contained inorganic materials, these are recorded as “quenching 
material”. These cargoes would be regarded as a low pollution risk profile. 

4.6 1 of the containers was an empty tanktainer which was recovered from the shore, as 
referred to within this report. 

 

5 Actions Taken At The Time Of The Incident. 
5.1 The decision to focus on fire fighting and saving the Vessel from becoming a total  

loss was more beneficial than losing resources and attempting to retrieve the 10 – 
15 floating containers that were reported by the Indian Coast Guard at that time. 

 

6 Summary and Conclusions. 
6.1 The  loss  of  31  containers  from  WAN  HAI  503  on  the  9th of  June  2025,  presented  

significant  recovery  challenges  that  rendered  salvage  operations  impractical.  The  
containers,  lost  in  approximately  700  meters  of  water  off  the  Kerala  coast,  sank  
within a short period of time after being lost overboard. Despite extensive efforts by 
salvors and the Indian Coast Guard, no containers were sighted after the 10th of June 
2025, with the exception of one empty tanktainer recovered ashore on the 16th of 
June. 

6.2 The containers are expected to have sustained structural damage as a result of the 
explosion, this damage along with the fact that standard General-Purpose containers 
are not watertight would have resulted in them sinking rapidly.  

6.3 Any damage  sustained  to  the  containers  would  also  limit  the  potential  ability  to  
connect and lift them from the sea floor.  

6.4 Even though the containers are expected to have suffered structural damage and the 
probability is that the containers will not be intact on the seabed, however at 700m 
they will not be subject to surface current or wave action, so the cargoes if entrapped 
would likely remain entrapped and be subject to gradual dispersion over time. 
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6.5 Recovery of the container shell would not be a guarantee of pollutant recovery and 
there would be a high probability of the container contents rapidly being released in 
the water column during assent or as the units were lifted through the surface. This 
would likely result in the contents of the containers being spread over a far wider 
area of the seabed.  

6.6 Operating in deep water inherently brings a risk to the operation this includes risks 
to both the recovery operation and the containers being recovered.  The variables 
and unknown aspects when carrying out these operations always remain and will be 
multiplied due to the environmental aspects. 

 

 

 

This report is confidential and has been prepared on the instructions of WAN HAI 
LINES (SINGAPORE) PTE LTD for the purpose of technical advice.  

 

Yours faithfully, 

 

For TMC (Marine Consultants) Ltd. 

 

 

Captain Michael Fowkes 

Member of the Lloyds SCR Panel 
Group Head of Marine / Salvage Coordinator 
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a"y a(�i!" !! ��i# i# gr!## "eg$ige"(e !

`� ��2 <27?7?+,26 ;22�; 2,�+6=2@2,7 +� �,9?8-; +/0?�87i!"# G"der ��e

�"�er"a�i!"a$ %!"le"�i!" f!r ��e Prele"�i!" !f P!$$G�i!" fr!m S�ip#

(M�RPOHt' ��e |G"ker Oi$ %!"le"�i!"' _cc1' a"d ��e %ili$ Hiabi$i�y
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�ribG"a$ Gp�e$d ��e bi"di"g "a�Gre !f M�RPOH a"d ��e dG�y !f ��e

Dire(�!r Ge"era$ !f S�ippi"g �! i"i�ia�e re(!lery a"d e"f!r(eme"�

a(�i!"# G"der %�ap�er v��� ��e de$ay i" rem!li"g ��e wre(k' re(!leri"g
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m!#� �Gmb$y #Gbmi�# ��i# Wri� Pe�i�i!" (P�Ht G"der �r�i($e __x !f ��e

%!"#�i�G�i!" !f �"dia

C��ono�o�y o	 d
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nd e�ents:

� _`�ch�_c_h J ze##e$ QXY Z[X\]^ bega" $i#�i"g a"d (ap#ijed !ff &era$a

(!a#�

� _h�ch�_c_h J Remai"i"g (rew re#(Ged by �"dia" Naly a"d %!a#� GGard

� _x�ch�_c_h 
 EE�ibi� P` Ma"!rama rep!r� pGb$i#�ed !" P!$$G�i!" %!"�r!$

�+869-; ?,8=7?+,

� _q�ch�_c_hJ NGrd$e# a"d p!$$G�a"�# wa#�ed a#�!re i" mG$�ip$e di#�ri(�#�

S�a�e imp!#ed fi#�i"g ba"

� _n�ch�_c_h J &era$a G!l� de($ared i"(ide"� a# a #�a�eJ#pe(ifi( di#a#�er�

�oPnts ���ed:

� W�e��er ��e 4�� Re#p!"de"� i# �ali"g a #�a�G�!ry dG�y �! fi"a$i#e EE�ibi�

Px pr!(eedi"g# wi��!G� a"y fGr��er de$ay�

� W�e��er ��e U"i!" !f �"dia a"d S�a�e !f &era$a a"d i�# lari!G#

depar�me"�# are dG�y b!G"d �! �ake #�ep# f!r e"#Gri"g (!mpe"#a�i!" �!
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��e li(�im#' mi�iga�!ry mea#Gre# a"d re#�!ra�i!" !f e(!$!gy wi��!G� a"y

de$ay�
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 ��e 
�a�e �o
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�i	g

��
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2� I� i
 re
pe��of��l 
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i��e� ��a� ��e pre
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��ippi	g C�
pa	l (M�CE, wa
 e	r�f�e or�
 Vi��i	�a
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�i	g �a	ger�f
�l �	 2�
t�

Mal, 2�2� �fe �� �eavl wea��er
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e�ri� ��		e
 �o �ie
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 ab�ar� ��e M�C �L�� 3, ��e ao�er
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ari	e o���

��ai	, ��erebl �af
i	g �ea��� ri
k
 �� �f
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a
�er

C�	�i	ge	�l P�a	 (NO�DCPE, f	�er ��e pr�vi
i�	
 �o Di
a
�er Ma	age
e	�

��� 2����

�� I� i
 re
pe��of��l 
fb
i��e� ��a� ��e bea��e
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 i	 T�irfva	a	��apfra
 Di
�ri�� i


pr��f�e� �erewi�� a	� 
arke� a
 �E�i�i� P�.

9� T�e f
e �o a F�ag �o C�	ve	ie	�e i	 ��e pre
e	� �a
e, 	a
e�l Liberia,

��
�������	 ��� �	�
 ��
 
�������	 ��������� 	�
���� 
����� 
��
���
�

a���wi	g i� �� blpa

 �ri�i�a� �rew �rai	i	g a	� 
ai	�e	a	�e pr������
� I	

eooe��, ��i
 re	�ere� I	�ia ��e �e oa��� vi��i
 �o a	 i	�er	a�i�	a� regf�a��rl

va�ff
, �af
e� bl �e	ie	� o�ag-
�a�e e	o�r�e
e	��

Disas�e
�anage�en� P�an an� �ega� ���ies

1�� �
 per ��e pr�vi
i�	
 �o Di
a
�er Ma	age
e	� ���, 2���, ��e U	i�	 �o I	�ia

�a
 	��ioie� ��e Na�i�	a� Di
a
�er Ma	age
e	� P�a	 2�19� I	 ��e 
ai� p�a	,

i	�i�e	�
 �o �i� 
pi�� a	� 
f�� �a�ar��f
 ��e
i�a� a��i�e	�
 are �er
e� a
 a

�	�
�
����� �
 per ��e 
ai� p�a	, 2
��

re
p�	�e	� i
 ��e 	��a� Mi	i
�rl a	� a


per ��e NO�DCP, ��e �
t�
re
p�	�e	� i
 ��e 	��a� �epar�
e	� �� i
p�e
e	�

��e Di
a
�er Ma	age
e	� p�a	 wi�� re
pe�� �� ��e �i� 
pi��� �
 per ��e

Na�i�	a� DM P�a	, ��e �
t�

re
p�	�e	� �a
 ��e pri
arl re
p�	
ibi�i�l �o

a��re

i	g i	�i�e	�
 �o �i� 
pi��
 a	� 
�ip
 i	 ��e ��a
�a� wa�er
� Trfe

p������pl �o ��e re�eva	� page
 �o ��e Na�i�	a� Di
a
�er Ma	age
e	� P�a	

i
 pr��f�e� �erewi�� a	� 
arke� a
 �E�i�i� P�� Trfe p������pl �o ��e

Na�i�	a� Oi� �pi�� Di
a
�er C�	�i	ge	�l P�a	 (NO�DCPE, f	�er ��e pr�vi
i�	


�o Di
a
�er Ma	age
e	� ��� 2��� i
 pr��f�e� �erewi�� a	� 
arke� a
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�E�i�i� P�(aa� H�wever, i� i
 �� be 	��e� ��a� ��e �
t�
re
p�	�e	� �a
 	��

�arrie� �f� i�
 �f�ie
 a
 pre
�ribe� i	 �x�ibi� P2(aE�

11�I� i
 re
pe��of��l 
fb
i��e� ��a� ��e ��a�e �o Kera�a a�
� �a
 	��ioie� ��e

��a�e Di
a
�er Ma	age
e	� P�a	 i	 2�16, w�erei	 ��e �i� 
pi�� i
 re��g	i�e�

a
 a	��r�p��e	�ri� �i
a
�er� T�e ��a�e Di
a
�er Ma	age
e	� P�a	, 2�16,


�a�e
 a
 o����w
:

2���7 Oi� spi��s Oi� spi��s h��e bee� rep�r�e� fr�m ��ri�os p�r�s �f �he

c��s��� �re� �f Ker���� I� �he ��s� �ec��e, �i� spi��s h��e bee� rep�r�e�

fr�m �he C�chi� H�rb�r, Er��	o��m i� �he ye�rs 1

2, 1

3 ��� 2��3� Oi�

spi��s c�� ��s� �ccor �ori�� pe�r�-chemic�� �r��sp�r���i�� �cci�e��s

�hr�o�h r��� ��� r�i�� A ���	er c�rryi�� A�i��i�� Torbi�e Foe� fr�m K�chi

�� K�ripor ��er�or�e� �e�r Jy��hi The��re �� �he T��or-P�r�pp�������i

r��� i� �he e�r�y m�r�i�� �� 3�-�0-2�10� The ���	er h�� �b�o� 2�,���

�i�ers �f foe� �f which 1
0�h �f i� spi�� �� �� C�����y C���� which ��s�

c�o�h� fire� The c����� bei�� ��rr�w ��� b�r�ere� by resi�e��i��

boi��i��s, �he �i� spi�� c�o�� ��� be c����i�e�� The prese�ce �f 1� p�r�s

��� �omer�os b���s c�rryi�� foe� i�cre�ses �he pr�b�bi�i�y �f �i� spi�� i�

w��er s�orces�

T�e ��a�e DM P�a	 
a	�a�e
 ��a� a�� �epar�
e	�
 
�a�� e	
fre ��a� ��eir

�epar�
e	�a� �i
a
�er 
a	age
e	� p�a	
 are 
fb
i��e� �� K�DM� o�r

appr�va� wi��i	 3 
�	��
 �o appr�va� �o ��i
 p�a	� T�e ��a�e P�a	 i�e	�ioie�

��e 7
t�

re
p�	�e	� a
 ��e Re
p�	
ib�e 	��a� age	�l o�r �a	��i	g ��i


�i
a
�er� T�e re�eva	� p�r�i�	 �o ��e DM P�a	 
�a�e
 a
 o����w
:

5�1� P���o�i�� C���r�� B��r� � De�e��p �� �i� spi�� c���i��e�cy p���

i�����i�� C��s��� P��ice, P�r�s, Fisheries, C��s��� Shippi�� & I�����

N��i���i�� Dep�r�me��s ��� T�orism Dep�r�me�� ��� sobmi� ��

KSD�A f�r �ppr�����
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�
 per ��e p�a	, ��e C�a
�a� P��i�e i
 a�
� �f�l b�f	� �� e	
fre ��e

�eve��p
e	� �o a	 �i� 
pi�� ��	�i	ge	�l p�a	 o�r ��e ��a�e a	�

�pera�i�	a�i�e ��e p�a	 i	 ����ab�ra�i�	 wi�� P���f�i�	 C�	�r�� B�ar�, P�r�


Depar�
e	�, C�a
�a� ��ippi	g a	� I	�a	� Naviga�i�	 Depar�
e	�, Fi
�erie


Depar�
e	� a	� T�fri

 Depar�
e	� a	� e	
fre ��e appr�va� �o ��e p�a	

bl K�DM�� � �rfe ��pl �o ��e re�eva	� page
 �o ��e Kera�a ��a�e Di
a
�er

Ma	age
e	� P�a	, 2�16 i
 pr��f�e� �erewi�� a	� 
arke� a
 �E�i�i� PP.

Ina��iin io ��e he
a�a S�a�e Pi����iin Ain�
i� lia
�

12� I� i
 re
pe��of��l 
fb
i��e� ��a� a 	ew
 i�e
 appeare� i	 Ma	�ra
a �	�i	e

�	 26����2�2� �a
 i	vi�e� ��e a��e	�i�	 �o ��e pe�i�i�	er �� a oa�� ��a� ��e

Kera�a P���f�i�	 C�	�r�� B�ar� �a
 	�� �eve��pe� a ��	�i	ge	�l p�a	 o�r �i�


pi��, eve	 ���alt De
pi�e ��e 
a	�a��rl reqfire
e	� �o �aw, ��e P���f�i�	

C�	�r�� B�ar� �a
 	�� prepare� a p�a	 le�� � �rfe ��pl �o ��e 	ew
 i�e


�a�e� 26����2�2� pfb�i
�e� i	 Ma	�ra
a O	�i	e i
 pr��f�e� �erewi�� a	�


arke� a
 �E�i�i� P4. T�e pe�i�i�	er ��r�fg� �i
 
�fr�e
 e	qfire� ab�f�

��e 
a
e a	� o�f	� ��a� ��e rep�r� i
 �rfe� I	
�ea� �o f
i	g ��e exper�i
e �o

��e B�ar�, �	 17�1��2�16, ��el �ave 
fb-�e�ega�e� ��i
 �a
k �� a priva�e

age	�l bl i	vi�i	g a	 �xpre

i�	 �o I	�ere
� �� prepare �i
a
�er re
p�	
e

��	�i	ge	�l p�a	
� T�e 7
t�
re
p�	�e	� �a
 i

fe� a	 �r�er �	 1��11�2�16

a�k	�w�e�gi	g ��e 
a
e a	� ��	
�i�f�i	g a ��

i��ee �� prepare ��e �i�


pi�� C�	�i	ge	�l P�a	� � �rfe ��pl �o ��e �xpre

i�	 �o I	�ere
� �a�e�

17�1��2�16 pfb�i
�e� bl ��e 7
t�

re
p�	�e	� i
 pr��f�e� �erewi�� a	�


arke� a
 �E�i�i� P�. � �rfe ��pl �o ��e �r�er �a�e� 1��11�2�16 i

fe� bl

��e 7
t�

re
p�	�e	� pr��f�e� �erewi�� a	� 
arke� a
 �E�i�i� P�. I� i
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���ki	g ��a� ��el �ave 	�� prepare� a	 �i� 
pi�� ��	�i	ge	�l P�a	 eve	

ao�er 9 lear
 �o ��e ��a�e Di
a
�er Ma	age
e	� P�a	, a	� � lear
 �o �x�ibi�

P6� T�i
 exe�f�ive �ap
e a	� 	eg�ige	�e �ave ��	�ribf�e� 
f�� �� ��e �e�al

i	 a��i	g agai	
� �i� 
pi�� i	 ��i
 �i
a
�er�

V��ne
a��e �ias�a� �i���ni�y

13� I	 Kera�a, ��e ��a
�a� oi
�i	g a	� a��ie� 
e���r
 
fpp�r� a 
ig	ioi�a	� p�r�i�	

�o ��e p�pf�a�i�	 a�r�

 vari�f
 �i
�ri��
� T�e break��w	 �o ��e 
a
e i
 a


o����w
:

�� N�� Di
�ri�� Mari	e

Fi
�er
e	

���ie� oi
�i	g

w�rker


1� T�irfva	a	��apfra
 �7,369 �,116

2� K���a
 12,��9 7,979

3� ��appf��a 39,399 23,�1�

�� �r	akf�a
 2�,��� �,���

T�e
e oigfre
 �ig��ig�� ��e va
� 	f
ber �o i	�ivi�fa�
 w��
e �ive�i����


�epe	� �ire���l a	� i	�ire���l �	 
ari	e oi
�i	g a��ivi�ie
 i	 ��e 
�a�e� T�e


arke� o�r oi
� �a
 �ra
�i�a��l �r�ppe� �fe �� oear �o ��	�a
i	a�i�	,

�af
i	g e��	�
i� �eva
�a�i�	 �� �ra�i�i�	a� oi
�er
e	 a��	g ��e Kera�a

��a
�, e
pe�ia��l i	 K���a
, ��appf��a, �r	akf�a
 a	� 
frr�f	�i	g �i
�ri��
�

Ai�Censa�iin � �nni
e�i�e�

1�� I� i
 re
pe��of��l 
fb
i��e� ��a� ��e war	i	g a	� ba	 �o oi
�i	g ar�f	� 2�

	
 �o ��e a��i�e	� area, o�r 
evera� �al
, ��a� ��� �f
� beo�re ��e �r���i	g

ba	 
�ar�
 i	 
�	
��	, w�e	 ��e oi
� �a��� w�f�� be f
fa��l �ig�, i� �a
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�af
e� 
f�� ��

 �� ��e oi
�i	g ��

f	i�l� N�	e �o ��e �ooi�ia�

re
p�	�e	�
 �ave �ake	 a	l 
�ep
 
� oar, �� pr�vi�e a	l i	�eri
 re�ieo �r

oi	a� re�ieo o�r ��e vi��i

 �o �	vir�	
e	�a� �a
age� T�e pr�vi
i�	
 �o ��e

Mer��a	� ��ippi	g ���, 19�� e	ab�e
 ��e G�ver	
e	� a	� i
p�
i	g a �f�l

�	 ��e 
�ip �w	er �� oa�i�i�a�e ��
pe	
a�i�	 o�r ��e ab�ve-
e	�i�	e�

�a
age
 ��r�fg� pr�per i	
fra	�e�

1��I� i
 re
pe��of��l 
fb
i��e� ��a� ��e oa��fa� 
a�rix �o ��i
 �a
e 
�r�	g�l

para��e�
 ��e �		�re Oi� �pi�� i	�i�e	� �o 2�17, w�ere ��e Ma�ra
 Hig� C�fr�

���k ��g	i�a	�e �o ��e �i� p���f�i�	 a	� �ire��e� ��e G�ver	
e	� ��

pr�vi�e i	�eri
 re�ieo �� aooe��e� oi
�ero��k� T�e oa��
, i	��f�i	g a ��a
�a�


pi�� wi��i	 ��Z wa�er
, e	vir�	
e	�a� ��	�a
i	a�i�	 bl �a�ar��f
 �i�


fb
�a	�e
, a	� �i
rfp�i�	 �o �ive�i����
, are 
�riki	g�l 
i
i�ar a	� e
�ab�i
�

� ���
��
��� ���
�	��� ��� ���
 ������� ����� �� �

�� 
������ 	���
����
 ��

��e i	
�a	� 
a��er� T�e Ma�ra
 Hig� C�fr� �a
 gra	�e� re�ieo �ire��i	g ��e

G�ver	
e	� �� pr��e

 ��e app�i�a�i�	 o�r ��
pe	
a�i�	 �o 
�re ��a	 1

Lak� oi
�er
e	, ��r�fg� ��eir �r�er �a�e� 12����2�1�� � �rfe ��pl �o ��e

�r�er �a�e� 12����2�1� i

fe� bl ��e Ma�ra
 Hig� C�fr� i	 WPC N�� �2�9

�o 2�1� i
 pr��f�e� �erewi�� a	� 
arke� a
 �E�i�i� PP.

16�I� i
 re
pe��of��l 
fb
i��e� ��a� 	�	e �o ��e G�ver	
e	� �epar�
e	�
 �ave

give	 a	l i	o�r
a�i�	 �� ��e oi
�er
e	 ��

f	i�l ab�f� ��eir rig�� ��

��ai
 ��
pe	
a�i�	 o�r ��e �a
age
 
fooere� bl ��e
� T�e ig	�ra	�

per
�	
 w�� �a�k ��i
 i	o�r
a�i�	 
al 	�� eve	 oi�e pr�per app�i�a�i�	 o�r

avai�i	g �a
age
 i	 ��i
 regar�� Pe�i�i�	er a	� �i
 �rga	i�a�i�	 i
 �aki	g

ear	e
� eoo�r�
 �� e�f�a�e ��e ��

f	i�l 
e
ber
 ab�f� 
f�� a rig���

H�wever, a	 i	�i
a�i�	 or�
 ��e G�ver	
e	� w�f�� a�
� �e�p o�r ��e
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�af
e� T�e pe�i�i�	er be�ieve
 ��a� ��e ��a�e �a
 a �f�l �� i	o�r
 ��e

ge	era� pfb�i� ab�f� ��e ��
pe	
a�i�	 p�

ibi�i�ie
 o�r ��e �a
age


fooere� i	 ��i
 regar��

17� I� i
 re
pe��of��l 
fb
i��e� ��a� ��e Depf�l Naf�i�a� ��vi
er �� ��e

G�ver	
e	� �o I	�ia a	� ��e 	��a� �ooi�er app�i	�e� o�r ��e i	�i�e	�, Cap��

�	i
� J�
ep�, �a
 
�a�e� pfb�i��l ��a� ��e g�ver	
e	� i	�e	�
 ��

���r�i	a�e ��
pe	
a�i�	 eoo�r�
 o�r aooe��e� oi
�ero��k� H�wever, �i�� �a�e,

	� 
�rf��fre� �f�rea��, �a�a ����e��i�	, �r grieva	�e re�re

a� 
e��a	i



�a
 bee	 �pera�i�	a�i�e�� T�e a

fra	�e �o ��
pe	
a�i�	 re
ai	
 a vagfe

pr�
i
e, f	a���
pa	ie� bl 
�a�f��rl �r exe�f�ive a��i�	� T�e pe�i�i�	er

�a
 �ear	� ��r�fg� 
�
e 
�fr�e
 ��a� ��e 12
t�
re
p�	�e	� �a
 app�i	�e�

�	e Mr� Ja��b Ge�rge a	� Cap�ai	 Deepak �ggarwa� a
 ��e 	��a� �ooi�er


o�r pr��e

i	g ��ai

 a	� �a
 a�
� pr�vi�e� a	 e
ai� o�r ��

f	i�a�i�	

vi�e i	363-

�e�
a3���ai

2�2�5

����
 �

Ongiing a��iins

1�� T�e I	�ia	 C�a
� Gfar� a	� ���er ��a�e age	�ie
 ��	�i	fe �� 
�	i��r a	�

��	�ai	 ��e 
pi��, wi�� Jf�l 3, 2�2� 
e� a
 �ea��i	e o�r ��e re��verl �o �i�

or�
 ��e 
i�e� �a�vage �pera�i�	
 are �	g�i	g �� �ra�k a	� re�rieve �rio�i	g

��	�ai	er
 a	� �ebri
� Give	 ��e 
�a�e �o e	vir�	
e	�a� �ar
 a	� ��e

pr���	ge� ��

 �o �ive�i���� o�r oi
�er
e	, ��ere i
 a	 frge	� 	ee� o�r a

�f�i�ia��l 
�	i��re� ��
pe	
a�i�	 
e��a	i

� T�i
 
��f�� e	
fre pr�
p�

a	� a�eqfa�e re�ieo o�r aooe��e� oi
�er
e	 a	� ��

f	i�ie
, a
 we�� a


a��re

 re
��ra�i�	 �o ��e �a
age� 
ari	e e	vir�	
e	�, wi�� ��
�
 �� be

re��vere� or�
 re
p�	
ib�e par�ie
 a	� i	
frer
 i	 a���r�a	�e wi�� �aw a	�
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i	�er	a�i�	a� ��	ve	�i�	
� De
pi�e ��e 
�a�e �o ��e �i
a
�er, 	� i

e�ia�e

��ea	-fp �pera�i�	 �r re
�va� �o �a�ar��f
 
a�eria�
 �a
 bee	 i	i�ia�e��

Ain�en�s io �in�aine
ss �n�is��ise�d

19� I� i
 re
pe��of��l 
fb
i��e� ��a� ��e a��fa� �i
� �o 
a�eria�
 �arrie� i	 ��e

��	�ai	er
 i	 ��e 
�ip are 
�i�� 	�� k	�w	� I� i
 a�
i��e� bl ��e G�ver	
e	�

��a� ��e 
f	ke	 
�ip i
 �arrli	g �a�ar��f
 
a�eria�
 �ike �a��if
 �arbi�e, �i�

a	� ���er f	�i
���
e� i�e

 ��ere are ��a	�e
 �o 
eri�f
 i
pa�� �� ��e


ari	e e	vir�	
e	� aooe��i	g ��e bi� �iver
i�l a	� wa�er qfa�i�l �o ��e

area� T�e pe�i�i�	er 
fb
i�
 ��a� ��e f	�i
���
e� ��	�e	�
 �o ��e 
f	ke	


�ip wi�� �rave� �� vari�f
 par�
 �o ��e I	�ia	 ��a
� �af
i	g 
eri�f
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Ashwini Vaidialingam <ashwini@pnvlc.in>

OA No. 97 of 2025 (SZ) - Tribunal on its own motion Suo Motu Based on the
News Item published in the Hindu newspaper, Chennai Edition dated
10.06.2025, "Container Vessel on fire off Kerala Coast".
1 message

Ashwini Vaidialingam <ashwini@pnvlc.in> 12 March 2026 at 08:21
To: chiefsecv@kerala.gov.in, chn.kspcb@gov.in, kczmasantd@gmail.com, dcekm.ker@nic.in, dti-
@indiancoastguard.nic.in, "keralasdma@gmail.com" <keralasdma@gmail.com>, dg-dgs@gov.in, secyship@nic.in,
"adv.hlpd@gmail.com" <adv.hlpd@gmail.com>

Madam/Sir,

Please find attached herewith the Report on behalf of the 8th Respondent being filed in the above Original
Application.

Yours Sincerely,
Ashwini Vaidialingam
Counsel for the 8th Respondent

On Wed, 22 Oct 2025 at 18:44, Ashwini Vaidialingam <ashwini@pnvlc.in> wrote:
Sirs,

I represent the Applicant in the captioned Interlocutory Application being filed before the Hon'ble NGT in OA No.
97 of 2025 (SZ) - Tribunal on its own motion Suo Motu Based on the News Item published in the Hindu
newspaper, Chennai Edition dated 10.06.2025, "Container Vessel on fire off Kerala Coast".

Please find attached the Interlocutory Application as and by way of service upon you.

Kindly acknowledge receipt of the same.

Yours Sincerely,
--
Ashwini Vaidialingam | Advocate
PNV Law Chambers
No. 6, 2nd Floor, Sriram Apartments
2nd Main Road Raja Annamalai Puram
Chennai - 600 028
Mob.: +91 - 9585688571

R8 Report.pdf
7055K
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